THE HIGHCOURTOFKERALA

Tel Address : “Justitia”? < . KOCHI - 682031
Telephone No: 2393901 Post Box No.2600
Dated:25/09/18
UOTATION NQTICE-
Quotation Number " . H4-79955/18
- | Due date and time for receipt of quotations 12/10/18 up 0 2.00 pm
Date and time for opening of quotatlons ‘ _ ' 12/10/18 at 3.00 p.m

| Daté up to Wthh the rates are to remain firm for acceptance Four niohths after the acceptance of

quotatlon

De31gnat10n and address of oﬂicer to whom the quotatlon is | The Regrstrar (Admmrstratlon) ngh
| to be. addressed ' Court OfKerala
o |Ermakulam - 31.

Superscription:No.H4-79955/ 18;Quotation for the Annual Maintenance Contract of 2 Nos of
Wipro Rack Servers installed in the High Court.

SPECIFICATION
Hem "Brand Model Qty |Serial No.
Rack Server Wipro Netpower-Z2243 12GBTI46900002
2 |12GBTI46900003

Sealed quotations are invited for the maintenance of 2 Nos of Wipro Rack Servers installed in the
High Court . Any quotation received after the time fixed on the due date is liable to be rejected.

GENERAL CONDITIONS
1. Acceptance of the quotation constitutes a concluded contract. Nevertheless, the successful
quotationer must within a fortnight after the acceptance of his quotation execute an agreement at
his own cost for the satisfactory fulfillment of the contract, if so required.

-2 Wlthdrawal from the quotation after it is accepted or failure to supply. wrthm a specrﬁed tlme or . o
. accordmg to specrﬁcatlons will entarl cancelation’ of the order and purchases being made at the -
- offerers expenses from elsewhere, any loss incurred. thereby being payable by the defaulting party. -

In-such-an event-the High Court reserves also-the right to remove. the defaulter’s- name. from the hist
‘of High Court suppliers permanently or for a specified number of years. ‘ :
3. No representatlon for enhancement of prrce once accepted will be consrdered durrng the currency
of the contract. ' '
4.(a) In cases where a successful quotatroner aﬂer having made partial supports fails to fulfill the
contracts in full, all or any of the maintenance not -provided may, at the discretion of the Purchasing
Officer be obtained by means of another quotation or by negottatron or from the next higher




tenderer who had offered to provide maintenance already and the loss, if any, caused to the High
- Court shall thereby together with such sums as may be fixed by the High Court towards damages be
recovered from the defaulting tenderer. ' ' _ :
(b) Any.sum of money due and payable to the contractor under this contract may be appropriated by
the High Court and set-off against any claim of the High Court for the payment of a sum of money
arising out of or under any other contract made by the contractor with the High Court.
5.The rates quoted should be inclusive of all taxes, duties, cesses, etc., which are or may become
- payable by the contractor under existing or future laws or rules of the country of origin/supply or
delivery during the course of execution of the contract. : '
6.Payments will be made only after the completion of maintenance contract period. } _
7.Any-sum-of money due and payable to the successful rtendererv.or—centraeterfﬁom—High»Geurt»_shaH
be adjusted against any sum of money due to High Court from him under any other contracts.
~ 8 Intending quotationers may submit the quotations on their own papers. "
9. 1t is the responsibility of the intending quotationers to inspect and collect ‘details of the
“equipments from the IT Section, High Court before submitting the quotations. No variations in
‘maintenarce ’co'ndit'i'onswiﬂ"be allowed after the receipt of the quotations. B

- Maintenance Conditions _ o : S , R
1. The High Court, if unsatisfied by the performance of the contractor can cancel the contract, at any
2. The High Court-shall be entitled to -assign this-support-arrangement to-other- external agencies, -if
unsatisfied by the services of the contractor and the contractor will be held liable for the expenditure

~ incurred and the loss, if any sustained to the High Court.

3. Only those damages arising out of negligencé on part of the High Court shall be considered as
physical damages and all else will be covered within the maintenance responsibilty of the contractor.
4. It is the responsibilty of the Contractor to provide qualified and experienced Service Engineers
while attending calls, subject to the satisfaction of'the High Court. '

5. There shall no repair, if replacement is permitted.

6. Service calls will be addressed by the contractor within 04 hours and it shall be rectified within
24 hours. ‘

7. The contract must provide full coverage to products including all consumables and the
responsibilty of the contractor shall be to make sure that the product is in working
condition, subject to satisfaction of the High Court.The AMC should cover LCD panel of the
meonitor.

8. The contract shall include trouble shooting of all hardware and software parts of the product.
9.<Service and maintenance should be carried out within the premises of the High Court.

For enquiry;
Quotation Details: H-Section: 0484-2562436
Technical Details: IT Section: 0484-2562540

email: hsec. hé-ker@gov.in v

. PlaceBmakulam N
- Date25/0918 . SR e
R, _ RejiMathewM
- \[} Assistant Reg_istrar(H_r.Gr.) .
: S ' ' For Registrar (Administration)




